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The Deputy Minister of He 

Affairs (Shri Datar); .(a) to (c ). The 
inform ation has been called fo r  from  
the State Governm ent concerned and 
w ill be laid on the Table o f the House 
in due course.

Shri Bishwa Nath Roy: M ay I know 
the time by  w hich the Government 
are expecting to receive the inform a
tion from  the State Government?

Shri Datar: Government w ould get 
the inform ation as early as it is sent 
from  the other side.

Pandit D. N. Tiwary: M ay I know 
the number o f arrests, prosecutions 
and convictions that have taken place 
so far?

Shri Datar: Government here have 
no inform ation on this point at all.

Shri S. N. Das rose—

Mr. Speaker: W e will go to the
next question.

Lapsed Propbrtibs

•2385. Shri K. C. Sodhia: WiU the
M inister o f Home Affairs be pleased 
to state:

(a) whether any properties in 
Part ‘C’ and ‘D* States have accrued 
to the Union by escheat or lapse since 
the commencement o f the Constitu
tion;

(b ) if so, what is their approxi
mate value; and

(c ) how  these were dealt with?

The Deputy Minister of Home 
Affairs (Shri Datar): (a) to <c). The 
inform ation is being collected and will 
be laid on the Table of the House 
in due course.

Shri K. C. Sodhia: M ay I know
what Ministry o f the Government is 
In charge o f this?

Shri Datar: The Home M inistry is 
in charge o f this.

Price of Petrol

•2386. Shri Bimalaprosad Chaliha: 
W ill the Minister o f Natural Resources 
and Sdentiflc Research be pleased to 
state whetftier any condition fo r  con
trolling the price o f petrol had been 
stipulated in the prospecting licences 
and mining leases issued recently in 
Assam?

•

The Deputy MinLsrter of Natural 
Resources and Sdentiflc Researcii 
(Shri K. D. Malaviya): No. Sir.

Shri Bimalaprosad Chaliha: M ay I
know the reason for  not stipulating 
this condition?

Shri K. D. Malaviya: A n assurance 
had been given by the Assam O il 
Company that it w ill lo o k  into this 
matter and try to reduce the price. 
It is a fact that the prices o f  petrol 
in Assam and the west o f India are 
not equal. Therefore an attempt was 
made to put in this clause. But in  
view  o f the fact that they gave this 
assurance we have not pursued it for  
the time.

Shri Sadhan Gupta: M ay I know i f  
the price o f petrol in India is regu
lated by  the cost o f production at the 
G ulf o f M exico and if the same pro
cedure is going to be follow ed in the 
case o f the Assam Oil Company in 
respect o f  the new mining licences?

Shri K. D. Malaviya: I am afraid I 
do not know about it. and therefore 
I cannot say anything.

Dr. Ram Subhafi: Singh: An assure
ance to reduce the price o f petrol 
was given on the floor of the House 
last year. May I know how long G ov
ernment will take to get this price 
reduction from  the Assam Oil Com
pany?

Shri K. D. Malaviya: The question 
o f reducing the price and making 
some sort o f agreement with the C o m -. 
pany has just now been postponed 
without any prejudice to the State
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•Government's right to revise the price 
later on. This question is in the hands 
o f  the State Government.

Shri BL P. Tripathi: Is it a fact that 
idue to the cartel arrangements bet
ween the different petrol companies 
o f  the world it is not sufficient for 
ois to depend simply on the assurance 
o f  the Company; it is very necessary 
that the price stipulation should be 
there in the contract itself so that the 
position may be completely safe
guarded.

Mr. Speaker: The hon. M ember is
advancing an argument.

Shri Bimalaprosad Challha: M ay I
know  under what Act or Rules the 
leases are issued?

Shri K. D. Malaviya: Under the
provisions o f the Petroleum Conces- 
jsion Rules this has been done.

Duty on Precious Stones

♦2387. Shri Shobha Ram; W ill the 
^Minister o f Finance be pleased to 
state whether Government have re
ceived any representation from  the 

JJewellers’ Association, Jaipur, with re
gard to the heavy duty imposed on 
precious stones?

The Deputy Minister of Finance 
(Shri A. C. Guha): Yes, Sir. We have 
recently received several representa
tions regarding the import duty im
posed in 1953. The matter is under 
•consideration.

Shri Shobha Ram: M ay I know the 
total income as a result o f the im
position o f this duty?

Shri A. C. Guha: It was imposed
o n ly  in 1953 and therefore it will not 
•be possible for me to give any definite 
figure. But I can say that the duty 
was not of any considerable amount.

Shri ShoM a Ram: In view  of the 
fa ct that the imposition o f this duty 
has affected very adversely the twenty 
thousand employees engaged in this 
industry, may I know whether the 

Governm ent are contemplating to re- 
the duty; and if so, when?

Shri A, C. Guha: Recently we have 
been receiving many representations 
from  Jaipur. Very recently we have 
received a letter from  the Chief 
Minister o f Rajasthan, and we have 
sent one o f our officials there to make 
a local enquiry. The whole matter is 
under the consideration of Govern
ment.

Shri Dabhi: May I know whether a 
similar representation has been 
received by  Government from  the 
Jewellers* Association o f Cambay, 
Bom bay State?

Shri A. C. Guha: I would like to 
have notice for  that, but as far as I 
can recollect w e have not.
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The Deputy Minister of Defence 
(Shri Satish Chandra): (a) and (b ). 
A  statement is laid on the Table o f 
the House. [5e<e Appendix IX, an- 
nexure No. 61.]

(c) The programme of camps for 
1954-55 has not yet been finalised.
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